-1} Writren Anwers
() Searches under section 132 of the
Income-tax  Act are only one of ihe
modes of detecting wnaccoumed money,
Unhess thers is sufficient evidence 1o justify
a search 00 such sction cam be taken, The
Commissioner of Income-lax has 1o satisly
himsell about the jussification of the search
before authorising it, There has been no
inaction in the macer of search where the
circumsiances of the case jusiife such 0
COouTEE.

() and (d}. The scheme of giving rowas
rds to informers has proved wseful though
some defeers in g3 workiry have Feoon
noticed, The question of amendir g Reward
Rules is belng examined.

Change in Financial Year

1186, SHRI YASHFAL S1MGH -
. SHRI VISHWA MATH PANDEY:

‘Will the Minister of FINAMNCE be ple-
ased Lo slate :

(&) whether Government have decided
i slick io the presemt finarcial year, thereby
feleeting the recdmménda'ion of the Admi-
misirative Reforms Commission ; and

(b} if &0, ibe reasons for repcimg (e
recommendatians 7

THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRI (P. C.
SETHI) : {a)} Yes, Sir,

(b} The nmatier was placed before ihe
wational Development Council for consi-
deration at its meeting held in April, 1969,
The Council was generally of the view that
no change need be made in the financial
year and that it should continue 1o begin
from Ist April cacn year, The question was
theresfier counsidered by (Government in
ihe light of the wlew 1ken by the MNational
Dewelopment Councal and i was  decided
ihsat the stores que should be mainained,

Former Deputy Prime Minister and
Fioanee Minister's sinlemenl on Law
amd Order Sitantion in West Bengal

1187, SHRI YASHPAL BINGH :
SHREI DEVEN S5LN :
SHRI D. M. PATODIA :
SHRI DHIRESWAR KALITA :

SRAVAMA 6, 1881 (SAKA)

o]

Will 1the Minister 6f FINANCE be plea-
seil to state

Brifrim Anpwirrs

(a] whether the Covernment of West
Bengal are unhappy over the remarks made
by the fomser Depu'y Prime Minister  and
Finance Minis-er during his visit 1o Cal-
cudia in the last week of June, 19 S on the
law and erder sirwation of the State and the
possible imervention by Central Gowverns
ent; and

(b} ibe reasoms therefor 7

THE MINISTER OF STATE IN THE
MIMIETRY OF FINANCE ([EHRI P. C
SETHI, : {a) and (b). During his fpecedt
visit 0 Calowiia in the last week of
Jume, 1969, the former Deputy Prime
Mineder had addresied the members u.!'
the lIndian Counzil of Current Affairs.
Calcutia_ Several  guesimons rrg.l'rl;iir!:
the present  situation o West Bengal
were put o him,  While he deali with thiese
questions  generally, there was a specifid
question put 1o him a5 1o what the Central
Governmen: propaded o do with regard 1o
the closure of 9 industrial unids in West
Hengal. Ta reply 16 this guéitién he said
that ithe Cenire would walch ihe siiuation
and would not Sntervene until a clear casc
of hreak-down of Constiiulion arises,”

Appointment of Scheduled Casies and

Scheduled Tribes as lospectors and

Oiificers of Incnme-Tax Department In
Bihar

1186, SHRI KARTIK ORAON ; Wil
the Minister of FINANCE be pleased o
state :

‘a) whether ol 15 a fact (ha in the
matter of appainment of Income-Tax Lns-
peclors  and  Income-Tax  Officers,. the
members  of Scheduled  Cases/Scheduled
Tribes are being  discrimmated mgainst n
Bibar ; and

(by if mat, 1) the txal sumber of
vacancies of the said posts during the last
three years ; (i1) dhe iolal number of appli-
carlons from amongst the Schedoled Castes/
Schedubed Tribes during the said period,
separaiely ; (iii) the ioial number of reser-
wed seats for Scheduled Canes/Scheduled
Tribes & and (iv] che 1012l number of Sche-
duled é‘anu and Scheduled Tribes recruined





